
OPEN COURT 

CENTRAL ADMINI5TRAT IVt: TRIBUNAL 
ALL AHA BAD BEIICH f ALLAH A BAD 

ORIGINAL APPLICATION NJMBER 447 OF 2002 

FRIDAY, THIS THE 24TH DAY OF JANUARY, 2003 

HON. MRS •. MEERA CHHIBBER, MEMBER (J) 

l"laiy a Dalin, 
s/o Pancha 
r/o House Nm.438 
villaga & P.O. Maudaha 
Mohalla Purvitaraus 
s t at Lon road Ga furabadr 
District:- Hamirpur. • ••• Applicsnt 

(By Advocata:-Shri M.K.Sharma) 

VERSUS 

1. Union of.India throgh Ganeral 
Managar ~antral Railway, 
Mumbai CST 

2. Divisional Railway Managar, 
central Railway 
Jhansi. 

3. Divisional Parsonal Offic~r, 
~antr~l Railway, 
Jhansi. . . ... Respondents. 

(By Advocate:- Shri s.K.Anwar) 

0 R D £ R 

. HON. MRS, Mt.ERA CHHIBBt:R, MEMBER(J) 

By this 0.A,applicant has prayed for a dirsction 

to th~ respondlints to pay ths ovartims allowance 

w.a.f. t.7.1998 to 6.5.2000 alqngwith interest 

at the rate of 24% per annum. 

2. It is subnittliid by the applicant that hii 

was retirad as Gata ~an at Ragaul Station, Gata 

number 20 on 31.5.2000 and was made to do ovsrtima .. 

duties since 1998 till his superannuation but inapita 

of representation he has netthar been paid tha . 

ovart imii sllowanca nor any order has bean pas sad by 

the authoritias.on his representation or the case 

filed by him b~fora Pension Adalat which was made 
. .) 
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by him on 29-9-2000. · Applicant has annexad his representation 

at piige 9 and has also shown a chart for th& period 

he has worked on overtime.--~--- alongwith his 

petition. Ha has sutmitted that sines tha raspondants 

have not given any raply to him ha has bssn forclild to 

file this present 0.A. 

· 3. T hs res ponae nts have opposed the o. A by st.ting 

that hs is not entitled to recaive any overtime allowance 
of 1un-K , · 

in as much as no axtra amountLuas tls;n,e,·; tJy him as hil 

never workad beyond the rojster hours. The documents 

annaxad by tha applic.nt are stated to ba not authentic 

as thay ara not certified by the station of incharge 

whereas th~y hava annexed the attendance register which 
~C,\,._ 

accerding toth.em is authentic document cl.Od ~ shows that 

no extra amount of 1.1ork was ~ •• by the applicant beyond 

his ro~ster hours. Thay hava annexed tha attendance 

register (Annaxura R-I). They have explained that as 

per ro4ster ha had worked for 60 hours par weak without 

being ant it lt3d for over t ima payment but hii had ·-aaen 
Uf asked to work beyond ""-: .60hours to 72 hours. Thay 

have also relied on lattar dated 29-5-2002 ~f tha 
Station Superint•ndant, R~gaul station who ~as aald~that 

in his opinion the claim ef applicant is not justified 

(Annaxura R-2). They have further stated that the applicant's 

case was already dacided by tha Pansion Adalat.~harafora, 

rapsatad representations by ~~u~matically invalidatad 
"- 

and no intarfiirencil is callild for ·by the court in the 

pr~sant c aas , T hiiy ha va thus pray.ad t ~at h~ha o. A bii 

dismiss.ad with costs. 
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4. Applicant in hisrajoindar h~s stat~djthat ~a has 

not bliiii~ communicated any order passed by the panaion 

Adalat nor the respondents have annexed any 9.J ch orders 

with the c cunt ar affidavit •. Therefore, till datii ha has 
I 

not bean s heun any final orders on t ne claim made by him. 

As far as tha latter· dated 29-5-2002 is concerned filed 

as Annaxure-2, ha has submitted this is only an opinion 

given by one of t hii Of fie ers ans cannot be said to be 

final ordar. Theraf6rii, ha has prayed that respondents 

be direct ad to pass a final ordsr on t ha clJim madit by t hit 

applicant. 

s. I have h-1ard both tha counsel and perused the~ 

pleadings as wall. 

6. lt is saan that avan though respondants have 

stated that applicant •s case was decided by tha Pension 

Adalat but they have not annexed any such ordsr with the 

cou!')tilr a fficavit and in Viilw o·f the catagoriaal av1arment 

made by tha applicant "s couf)ssl that no such order has bean 

communicated to the applicant, I think tha ends of justice 

would be met if a direction is given to the respondents to 

communicate tha orders pae s e d by the pension Adalat to 

thil applicant within a per.iled of four weeks from tha data 

of recaipt of a copy of this ordar and in case the order 

has already bae.n communicated, they must inform t ha 

applicant how he was communicated and what was the ultimate 

result of the Pension Adalat. I would agree with the 

raspondants that Annaxura-2 is only an opinion given by 

one of the Officers and it would have only pursuasiva value 

for Compatent Authority to dacida the matter finally. 

However, since no final order has bean annaxe o by thil 

raspondents with thiiir counter affidavit it would bii 

"'. 
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n~cessary to direct the raspondan s to pass final orders 

as directed abo ve , 

7. Accordingly the O.A is dis,Josed of with the 

above directions to the raspondsnts with no order ~s to 

costs. 

Madhu/ 

Mem bar (J) 


